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They are accused of having entered
Ceylon illicitly during the years 1950
53. .

(c) and (d). The Indian High Com- 
mii;sioner has made representations in 
the matter arid it is now under the 
consideration of the Ceylon Govern
ment.

Stowing Plants

^497. Shri K. C. Sodhia: Will the 
Minister of Production be pl^oS 'c .c
state:

(a) whether it is a fact that the 
Coal Board recently invited applica
tions from mine owners for loans for 
the purchase and installation of stow
ing plants in their collieries;

(b) if so, the number of applica
tions received;

(c) the total amount applied for and 
the amount actually sanctioned; and

(d) the total amount of funds avail
able for the purpose?

The Minister of Production (ShrJ 
K. C. Reddy): (a) Yes.

(b) 12.

(c) The total amount applied for is 
Rs. 61.67,892. No amount has .yet been 
sanctioned. The applications are being 
scrutinised by the Board.

(d) The Coal Board has provisional
ly earmarked’ Rs. 50 lakhs for the pur
pose for the yeSt 1953-56.

M igration of Harijans

•1498. ShH Gidwani: WiU the Prime 
Minister be pleased to state whether 
it is a fact th a t about 800 Harijans in 
the Lahore Refugee Camp who wish
to migrate to India are not being per
mitted to do so by the Pakistan Gov
ernment?

The Deputy Minister of External 
Alfairs (Shri Anil K. Chanda): We are
not aware of this. Occasionally, there 
has been considerable delay in the 
Issue Of nece^ary orders by the 

Pakistan authorities.
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The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsie): (a) The in
formation is being collected and will 
be placed on the table of the Sabha.

(b) The attention of the Honourable
Member is invited to the provisions of 
the East Punjab Ordinance IV of 1947 
wherein an evacuee was defined to 
“mean any person displaced from his 
usual place of habitation”. Similar 
provisions existed in the evacuee pro
perty laws of some other States, such 
as Delhi and Ajmer-Merwara, UJP., etc.

Goa

*1500. Dr. Ram Subhag Singh: Will 
the Prim e Minister be pleased to state:

(a) whether it is a fact tha t 
Portuguese authorities in Goa have 
unleashed a campaign of harassing 
Indian nationals holding even long
term residence permits;

(b) whether any of such Indian 
nationals have so far been arrested 
since the 15th August, 1954;

(c) if so, their number;

(d) the num ber of those who have 
been extem ed during the said period; 
and

(e) whether during the said period 
any of such Indian nationals was man- 
litod led , f threatened and abused 1>y 
thfe ftotaiguw e Prtice, A ttny ofBowaw 
ruffians?




